14233

charge of it, and they are trying to
improve matters, but it is rather
difficult. Once the matter pgoes wrong,
it is very difficult to completely over-
haul it and make improvements over-
night. That is why, slowly we¢ are
trying to improve the thing. One of
the causes of this malfunctioning is
that it is run as a departmental con-
cern, Government should be the last
thing to run a commercia] concern
like this, That is why, under the ad-
vice of the expert committee, we are
converting it into a limited company.

Shri Harish Chandra Mathur: Noth-
ing will happen. In the whole coun-
try you want controls, and you can-
not control one enterprisc under
you.

Workers of Tisco

+

( Dr. U. Misra:

Dr. Ranen Sen:

Shrimati Renu
Chakravartty:

Shri Priya Gupta:

Shri P. K. Ghosh:

S.N.Q. | Shri Prabhat Kar:

19. { Shri Dajl:

Shri J. B. Singh:

Shri Warior:

Shri S. M. Banerjee:

Shri Mohammad Eias:

Shri Kishen Paltnayak:

Shri Rameshwaranand:

Shri Madhu Limaye:

| Shri Kapur Singh:

Will the Minister of Labour
Employment be pleased to state:

(a) whether Government have con-
sidered the representation requesting
adjudication in respect of 400 dis-
missed workers of Tisco, Jamshea-
pur;

(b) if so, the decision taken;

(c) whether the representatives of
the workers were on hunger strike
before Parliament Houvse: and

(d) whether they were arrested?

Th» Neomty Minister in the Minis-
try of Jabour ond  Employment
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(Shri R. K. Malviya): (a) and (b).
The subject falls in the State sphere.
On the basis of information avau-
able with Labour Ministry a state-
ment of the case is placed on the
Table of the House, [Placed in Lib-
rary. See No. LT-4423/65],

(¢) and (d). Yes.

Dr. U, Misra: In the statement il is
said that the Government has helped
in securing the reinstatement of as
many workers as possible who were
not charged with violence and gross
indiscipline. It is very confusing, and
is a half truth. May I know whether
the Minister is aware that none of
these workers was found guilly of
violence and gross indiscipline by any
court except their participation in an
illegal strike? And in this connec-
tion, may I point out to Government
that in the light of the Supreme Court
judgment, no worker should be dis-
carged or dismissed from service for
‘vere participation in an illegal strike?

Shri R. K. Malviya: This case has
been raised a number of times in the:
Bihar legislature and the Government
has made the position very clear seve-
ral times. Besides, the workers went
in appeal to the High Court against
the judgement of lower court and they
also lost there,

Dr. U. Misra: This is not the reply
‘o my question. The workers did not
go to the High Court for any indisci~
pline case.

Mr. Speaker:
answer,
tion.

He has given an
He may put his second ques-

Dr. U. Misra: May I know in view
of the Supreme Court Judgraent,
whether the Government i3 now con-
sidering to go to arbitration or any
other thing that js the minimum that
is provided in the Industrial Disputes
Act?

Mr. Speaker: Will it be for the
State Government or the Central Gov-
ernment?
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Dr. U. Misra: It is a concurren® suk-
Ject.

Shri R. K. Malviya: We generally
do not interfere in the subjects which
are dealt with by the Staes; ihe juri-
sdiction is theirs. These cases had
thoroughly been examined by the
State Government, every case indivi-
dually and the werkers sacuied rein-
statement of about 266 workers. The
State Government have not thought it
fit to recommend for reinstatement of
the rest of 338 workers.

Shri S. M. Banerjee: I rise on a
point of order, Dr. Misra’s question
is different. We knew that these
things were done by the State Govern-
ment. He says it is a State subject
but in fact it is a concurrent subject.
Besides, the Centre has given Rs. 10
.crores but they have not been able to
realise anything. So, they are helping
the steel industry. But when it is a
‘question of dispute between the em-
Pployer and the employees of that paiti
cular concern, is it not fair on the
part of the hon. Minister to answer
that question? Hec shifts the entire
burden to the State Government. But
what is his own decision? This comes
under the Centre. I want your gui-
dance in this matter.

Mr. Speaker: There is no guidance
that I can give in this.

There have been
instances of hunger strike and
demonstration before the Parlia-
ment in the last few years and
so far as I know no person
or any group of perscns had
becn  arrcsted  for  resorting  to
hunger strike. May I know the rea-
son why, when this particular group
of workers resorted to hunger strike

Dr. Rarsn Sen:

they were arrcsted by the police?
What is the reason  behind? Was it
duc to pressure of vested interests

like the Tata Group concerns on the
Government?

Shri R. K. Malviya: No, Sir. There
is no pressure from any quavier. We
have not go anv representation from
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the workers who went on  hunger
strike here in front of the House and
We are not in a position to tcll why
they had done so....

Dr. Ranen Sen: My question was
this: Why were they arrested?

Shri R. K. Malviya: The police tock
that action.

Mr. Speaker: He says that the Cen-
tral Governmcnt did not give any
orders. But he may enquire into it as
he does not know it now.

Shri Indrajit Gupta: Sir, the ques-
tion of Dr. Ranen Sen is: why were
these hunger strikers outside the
Par iament House arrested while no-
body else had becn arrested so far for
going on a hunger strike before the
Parliament House?

Mr. Speaker: They were arrested
here? Naturally a supplementary
would arise why were they arrested.

Shri R. K. Malviya: We have not
got any definite information. We have
got oniy this information that they
were arrested on the 3rd and let off
on the 5th May.

Shrimati Renu Chakravartty: It is
surpris ng, Sir. Thrse people belore
they want on a hunger strike had met
many of the Ministers and had ac-
quainted them with their »problems
and finally they had gone on a hunger
strike.

I would like to know why it is that
the Government has neithcr granted
them the faci'ities of arbitration for
the workers, for getting which the
Central Government cou'd have used
its good offices, nor has it preventcd
this unseemly arrest of the workers,
when there are many who have gone
on hunger-strike and who have not
been arrested, in front of Parliament?

Shri R. K. Malviya: So far g5 the
question of arbitration is concerned,
it is for the workers to arpproach the
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State Government, So far as 1 under-
stand, they approached the State Gov-
ernment and they have thorcughly
examined the case and il has not
‘been found expedient by them to
refer the case to adjudication. So far
as arbitration is concerned, it could
be done with the consent of the em-
ployers. With the consent of the
employers alone, arbitration could be
resorted to.

Shri Priya Gupia: As the Minister
has stated, they were arrested and a
percentage of them have boen reinsta-
ted. May I ask the Minister what
was the cause of their dismissal and
whether the allegations for which they
were tried ang the judgment of the
lower court as wcll as by the High
Court were on the basis of the illega-
lity of going on a strike or on some
other allegations brought by the State
Government, in respect of the troubles
over there? If it be that it was an
illegal strike as stated by the State
Government, may I request the Min-
istry of Labour to implement the deci-
sion of the Supreme Court to take
thrm back in service more so in the
present context of the emergency
where, in such a concern like “TISCO”
(Tata Co.). the relations between the
employers and the employees should
be smooth for the greater interest of
the country?

Mr. Speaker: The second is a sug-
gestion. The first part may be ans-
wered.

Shri R. K. Malviya: To the extent
that I have followed, I wi'l reply.
The charge under which these work-
ers were tried were: acts of violence,
sabotage, arson, and. . . .

Shrimati Renu Chakravartty: Thev
were not proved.

Dr. U. Misra: The House is being
confused by untruths.

Mr. Speaker: Order, order.

Shri R. K. Malviva: The finding of
the court has been that it was a poli-
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tical strike and there was a criminal
conspiracy to paralyse the steel plant.
These were the charges, and the lower
court gave the judgment. The work-
ers went to the Patna high court and
there also....(Interruption).

order. What
lower court

Mr. Speaker: Order,
was the finding of the
about the charges?

Shrimati Renu Chakravartty: They
were not proved.

Shri R. K. Malviya: The court neld
that it was g political strike and there
was a criminal conspiracy in the steel
plant.

Shri Priya Gupta: On a point of
order. On a point of clarification. I
seck your protection, Sir. Please
allow me.

Mr. Speaker: Order, order. Please
sit down.

Shri P. K. Ghosh: In view of the
fact that the employees are out of
employment for the last seven years
and are facing grcat hardship in
maintaining their families, will the
Government consider this ag adequate
punishment for whatever they did and
request the management concerncd to
re-employ them after taking certain
undertaking from them?

Mr. Speaker: It is a suggestion for
action.

Shri Prabhat Kar: In view of ‘he
fact that the cascs of a!l these people
were never referred to any  court,
whatever, the statement that has been
made by the Bihar Government is
not found to be correct that being the
fact—may I know whether the Central
Government will consider this aspect
or whether they will stick to that part
of the statement where they have
stated that the management is not
prepared to reopen the case and there.
fore they are not prepared to reopen
the case?
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The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): I¢ is
not a question of the management
being prepared to reopen the case. The
State Government is completely con-
vinced that there is no case to refer
this to an adjudicator.

Dr. U. Misra: What is the basis?
Shri Priya Gupta: One clarification,
Sir.
Shri J. B. Singh: My name is there,
Sir.

Mr. Speaker: Yes, I am sorry, Shri
J. B. Singh.

ot Ao Wo Ty : wowwr weaw, &
TE ITAAT g i ag A T e
firaare gu SawT S Al ¥ ATET
fear ar ar faesft Y gfew & wow & G
fFar ar TreTw & ArER °v ? fEw W
qrETar ?

Shri D. Sanjivayya: When the
hunger-strike is here, it is for the
Delhi Police to act.

Shri S. M. Banerjee: From the

statement it appears that the Labour
Commissioner, Bihar, also examined
these cases. I want to know whether
the minister is aware that the Labour
Seccretary of Bihar Government,, Mr.
Pandey, was taken on loan service by
TISCO in 1958 when the strike took
place? He was taken over and made
a Director to see that the Labour Min-
istry of Bihar Government does not
take a decision against TISCO admi-
nistration. That was why no labour
commissioner or labour department
could do justice in the case because of
the constant influence of Mr. Pandey,
who was taken on loan service. I want
to know if Mr. Pandey is still there
and whether the minister will depute
some officer from the central labour
ministry to review all the cases and
refer the matter to arbitration or ad-
judication?

Shri D. Sanjivayya: Firstly, it is
not the labour commissioner of any
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particular State who decides these
matters. The labour minister of the
State and sometimes the Chief Minis-
ter take decisions. Under what cir-
cumstances one Mr. Pandey was taken
by TISCO, we don’t know.

Shri S. M. Banerjee: T want your
protection  Sir. I put a specific ques-
tion. The facts are very clear. 1
wanted to know whether it is due to
the influence of Mr. Pandey

Mr. Speaker: He says the decision
is taken by the State Government.

Shri S§. M. Banerjee: I am Mr.
Indrajit Gupta were punished in this
TISCO case. They have donated huge
funds to the Bihar election funds.

Mr. Speaker: All
not relevant now.

those things are

Shri Surendranath Dwivedy: Mr.
Priya Gupta wanted to make some
clarification. He may be allowed a
chance.

Mr. Speaker: I will come to him.
Mr. Elias.

Shri Mohammad Elias: We realise
the difficulty of the Central and Bi-
har Governments before Tatas and
Birlas, because they are the actual
rulers of this country and the gov-
ernment are helpless,

Shri Vidya Charan Shukla: On a

point of order, Sir...
Mr. Speaker: Order, order.

Shri Mohammad Elias: It is a clear
and simple thing that government are
so much afraid of referring it to ad-
judication under the Industrial Dis-
putes Act. Every worker enjoys this
right, Sir. Why does not the law of
the land apply to these poor workers?
They are not involved in any poli-
tical cases. Will the Central Govern-
ment give employment to these wor-
kers in the public sector factories
herause our country is short of highly
skilleq workers and these workers are
highly skilled?
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Mr. Speaker: Only this much is to
be answered whether Government will
give employment to them in the
public sector factories.

Shri D. Sanjivayya: After all, any
intending employce can go to a pub-
lic sector undertaking and if the
public sector undertakin~ suthorities
are convinceq that these peuple are
disciplineq and loyal, they would cer-
tainly consider their cases,

Shri Vidya Charan Shukla: My
poing of order is this. I want your
raling whether it is in order for any
member to make such a statement of
opintion and make such insinuations
while asking a supplementary If it
15 not in order, it should not be on
record.

Some hon, Members: Why not?

Mr. Speaker: The point of order is
being addressed to me. It is not fair
that hon, Members should give the
answer “why not?” just immedi-
ately. 1 also feel that it is not fair to
refer to other persons and make in-
stnuations without justification. There
might be grounds and there might be
occasions when certainly criticism can
be offered against such people.

An hon. Member:
insinuation?

hat was  the

Mr. Speaker: That the Government
is helpless... (Interruptions®**). Order,
order. Nothing of this would go on
record. Unless 1 identify a Member
nothing would go on record. Shri
Madhu Limaye,

ft wy forrd : agi o7 ag FgT T
2 & ag fawa Toa ¥ wfasc F v
FE qeE ¥ wferR A w3
# ag w37 wgan ¢ f& S ¥ 9 fre-
wrfar gg, @ faeet & ¢f, wafog 07
TRATAA T FEF AT 8, I 97 ger
FY dqTATT F7 FATS § W T F gAY
FETT AT A §, TATAN IAwT q
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A @ W7 4fE w9z fawmr ¥ # w0y
amr § 77 sy # W) smar 2. afag
FHT qEEI &7 WY 5HY aresy w@r
# 1 zafqq & ag ST @A 7 o
IFIT AIANTH 9 K127 F wana
@ I A0 F1 gRfas gdeEa ¥,
faT faer o ¥, 494 5T & @ o
&1 g7 fagrniy

Shri D. Sanjivayya: Whenever a
dispute arises it is for the State
Government concerned or, in the case
of the central sphere cases, for the
Central Government to examine whe-
ther there is a prima facie case for
reference to adjudication. In this
case the appropriate government
is the State Government. They have
examined the case and they have
found that it is not a suitable case for
reference to any tribunal.

ot wy fawd : gy wEEE, oA
T IIAMTF I A A urAr 3 9 7

oft former e : #5T Hura X
foreit gag a1 F wAWE 7 3 AT AMAT
¢ & zrzdt A7 (Qaer o0 & FreEmEy o
a7 § SATET WA-FIAT F1 ITATT ZIaT
# AT ET AT ¥ AwgT §naAl
S WY wIHOTT I J A7 fEAT nar
afg g, A #AT AT QAT FE FH
Iz1 v g, foe # mifas-faidr Wi
AARL-AAGE Afadt &1 wkEq g
a% ?

Shri D. Sanjivayya: I do not angree
with the hon. Member that in Tatas
and Birlas concerns there have been
violations I might bring to the notice
of this hon. House that recently in
respect of a lock-out in TISCO the
Bihar Government utiliseq the De-
fence of India Rules and forced them
to lift the lock-out.

st o qe: ymraw fafere
qe7 7 g0 O a3 TRty wnigw

**Not recorded.
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9 % oz safdetws s g &
qrafesd FI15F FT AAAT ql FHR
¥ fgas frdr Nfafma cowm &
gard, @ fFE TgTz a1 TR FEAA,
e Fwod), & faaw  wfwerd
Wiy A7 g g, A o & gy
wore § fe zer A g 8w
g

Mr. Speaker: It was read out that
the High Court held that it wag a
political :trikc or something like that
—the word ‘“political” wag used. The
hon. Member wants to know what is
meant by “pol.tical strike”.

Shri R. K. Malviya: That is the
finding of the court. I read out from
the notes. The note says that the
court held that it was a political
strike and there was criminal cons-
piracy....

An hon. Member: Which court?

Mr. Spesaker: Order, order. I can
get the information, but not in this
manner. There are ten voices rimul-
taneous'y coming up. How can I con-
duct the proceedings?

Dr. Ranen Sen: The Central Gov-
ernment sent military and thereby
made the whole strike into a politi-
cal issue.

Shri Harj Vishnu Kamath: We may
be told which court held like this?

Shri R. K, Malviya: The lower
court. Then it went to the Patna High
Court.

Mr. Speaker: Before it went to the
Patna High Court which was the ori-
gma] court that tried the case.

Shri R. K. Malviya: The criminal

court.

Shri S. M. Banerjee:
completely out of court.
tion).

Sir, he is
(Interrup-

Mr. Speaker: Order, order. Let us
proceed to the next business.
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WRITTEN ANSWERS TO
QUESTIONS

Construction of Dry Dock

*1281. Shri Koya: Will the Minis-
fer of Transport be pleased to state:

(a) whether any decision has been
taken for constructing a dry dock at
Cochin; and

(b) if so, the particulars thereof?

The Minister of Transport (Shri
Raj Banadur): (a) and (b). It is pro-
posed to provide dry docking facili-
tie; at Cochin as a part of the Second
$shipyard Project. The detaiis in this
regard would be known after the
project report is submitte{ DLy the
Mitsubishi Heavy Industries Ltd.

Wit =, wigage

(Y gaw W wgAw

Itﬂli:

&t gt g

St GieTT wTe qA

St IETIE qTeA ¢

ot fasm waw :

it v feg wter ¢
T AT FTi AR WA g F@A

FToFW OHLT W

*1282.

(%) ¥ ug &v 8 f& =feggyge
(sv7) & 7. (®a & w1 RAT I
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(@) smmazgaa g frza &
UM 460,00, fqged 7771, Y agay
& g e @i 9% 91, 4y fawr § ggr
g & @4r 70,00 0 fmEw neT, AR A
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